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5. The Chi¢f Gencral Henoger,
Pelecom, A.F.Cirole,
Abida, Hyd prabnd-500 00L.
awe  Respondents.
.o Mr, J,V, Lakshmana Rso
Couneel for: the Respondmmisl a. ¥r. ¥.Rajeswars Rao,
'  Aadl, 0030.

© mp HON'BLE SHRI R. BANGARAJANY MEMBUR (ADMN.)

v a

. THE HON'BLE SHRI B.S. JAL PARAMESH®AR: MEMBER (JUDL) «

QRDER

WAL ORDER (PER HON'BLE SHRI R. RANGARAJAN¢ HEMBER {ADMN.)

Hoard Mr.J.V, Lakshmana Roo, learned Counsel

2. . The applicant in thig 0.b. is a Class I Offjcer
¢t the T elec omminioation Dgpartment vnder R-1, It is

atated that he wns asked 1o dipoharge tho duties off

the J.A. Gradeon adhoc baela. The applicant submid
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thnt he is eligible in all respocts %o be posted
rogularly in the Junlor AdministrntiVe grade. Houwgver,
the seloaﬁion commi tioe oompriéing of the Membor of
UrsQ and twe other nominated pfficera of the Départ-
" nent aid not grade him £14 cnougn to bo regulerised in
the Junior Administrative Grade of Doé £of the year
1991-92, 2992-93 nbd 1993-94, HAa Junlora Wexo rogu-
1ériae& in the J,a;.Gradm of I1.,T.8, Group-h by the
order 1@0,314-2/94—9@0411 dated 8-7-96 (Ammemre—2 0
| the CA} and Order N0.314—46/96~GTG~III dated 21-11-86
{ Annoxure—6 to the 0A), Tho applicant is aggrioved
by thé above orders promoting his juniors to the Jh
Grade on a regular basis, Hence, he has filed this
0. A, praying for calling for records ¢f the DPQ pro-
ceedings of regularisatjon of Junior Adminigtrative
orade 'A‘ and also praying ‘for a direction to the
rospondents to regularise his sewvices in J,A, Grade
from the dato he wae promoted on adhoc besls 1.6.,
from 2-4-92 or atlesst from the date hia.Jﬁniors HOTe
rogularised es per impugned order N0, 3i4~2/94=97G-111
dated 8-7-36 and No. 31441/ 94-9TG-111 datod 21-0f-96

with all conapquential benofita.

D The oply‘point to be seon here is whother the
npplicant wes emponelled for r@gulnrigation in J&
Grado by pe after pnrusing the relGVnnt records. In
that Oanoction we have oalled for the minutéa of
tha PO which uaarproduceﬁ ﬁoday‘ (The DPO proceeding

dated 13-9“95 wag perused and roturnad baok) .

A The DP; uas held froem 11/13 Yept. 1995. Thers




| were three Members in the DPC including one Mowber

- 83 Vaoanbiea, 1992-93 thore were 88 vacancles and

199394 there were 83 vacanoloes,

indicated by the UoB for which maloctlon was held.

T Lnoe i [ St L s el el
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‘ — ~n A aavaaad the relﬁvant recorda:
including that of tho 4CR of the Offlicers &ana pruopos..

panel yearwise Tor the yoars 1991-92, 1992~93 and .

199%~94 rospectively, In the yoar 1991&92 there were

54 For the yesr 1§91-92 130 officera were considered
for regularipation on the bosias of the seleotionofThe
applicant wap one of ghem, He wns‘graded good. Tﬁerb
were Officors who had groding higher than good su@h aa
¥ory Good and Cutstanding and thoy were empanellqﬁ.
Whoroas ihe npplicant who hnd grading only Good vae

empnnelled.

6. In the year 1992-33, 180 0fficers were
considered for regularigation for the J.A.Grede fost
by the DPU, Once sgain the applicent haed secured the
grode of only Qood and those who bad the grading

superlor to him wore empanslled.

s

Ts For the year 1993-94 onco again 180 officers
were considered. Tho spplicant as in the previous two
years wag graded only Good and the‘offionrs wiﬁh hig
grading ﬁare rogulariscd for the JA by the seloction
committéeq _ ;

B. In all the thres years the 391ection_q§mm1t

selectad tho Officers equal to the numbor of vacancies

L e



&ive any reliof to the applicant, ]
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g. in viow of the above, wo ane of the opinicn

that the selootion committec after| having gonsldored

811 the aspects come to the concluplon that the appli-~

cunt 18 not fit to bo rogularised in

Officors in the Telocommuntcation service. In viow
of the abave the question of cha]_‘l.clmge to the DIQ.
proceedings doco not arlse. The spplicant fairly
submitted that he has not indieated any malafide to

the membera of the DIO, Henoo, 1;2.118‘ Tr{bunal canno ¢

l

10, The learned oounsel for the|applicant relied

on tho judgmont of the Supreme Court
1396 S0 1328 (State Baok of India Vg

and Others) especially Para 16 of thl

not find any reason that the IPC has|

the condition et out in the judgmen

11, In vicw of the above, we find no morit in

this O.As Henoo, the 0,A, is dismis

admission stage itsalf. No costs.

the JA Grads

reported in AIR
.V, Kaahinnth Khar
o Judgment, Ye do
deviated from:

t.

|

ged at the
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1. The Union of Indle rep uy the Direotor Gedxeral, Tele. Comm
Now Dolhi-i . e B ARAT s

% o
IN THY HIGH CCOURT OF JUDICATURE, ANDIRA PRADESIU AT HYD.EH(.MWYD\

{ 5P ECIAL OREGINAL JUII 951 CTL ON)

‘ TUFSDAY THE TWE NIY SECOND DAY OF JULY
ONR THOUSAND NIRE HUWDRED AdD NIHEDY 9nvEN

- PRESENT:
THR HON'BLE_MR«JUSTICE N.Y.HANUHANTHAB?A..

. AND I . : '.'-,'
THF HON'BLE MR.JUSTICE Y, V.NARAYANA' - . :ﬁﬁ;fJ(“

+ WRIT PETITION NO. 14944 of 1997
DETWEEN: | -
M.Laﬁﬁinivas
AND

by the Mirector General,
‘s w Do Lhi-. 1

1. The Uniocn of India re
Tale~Conmunicationg,

2. Ihe Chiqf General Munagnr, Telarom, Ap,,.Circlu,
Abida, Hgd, ”

T e
\ s

Petitlon uncer Aptlols 226 of the congtitui oh of 1

" praying that in the cirucmotitees atated in the Affidavit f£I114d

hevein the High conurt will be pleased to igewe an appropriate

e+« PETIZIONER.

CREYE ONDEN

T3

ndin’

writ,

order or dirgction more especially one in the naturse off writ of

manddapus declaring the order dated 17-3-97 passed by the Cent

ral

Adminigtrative Tribunal Hyderabiad Bench, Hyderbad in' 0. AJHO. 46
of 1996 as illegal and uncongtitutionsal, ket aside the same and =

conmequently direct.the ..respondents to conplder km ny case ¢

regularipetlion in JAG Grade 'A' with affect from 24-92 of i

selection Grade, arrears of -

to SAG troup {A' . .

ey SF
REAERNE -

FOR THE PRITIIONBR: MR.V,V.3.RAC, 9ENICE COUNSEL - : {
FOR THR RESPONDENTZY 3.C. FOR X CRNTRAL ¢OvVT, .- - N
THR COURT MADE THE FCLLOWING ORDER: = ‘EE‘ , :

: The leerned eenior counssl 9ri.V.V.3Rao sekls perni
of the.court to withdraw the wrlt petition iwith liberty Lo apy
the 'appropriate forum, if necessnry. permiasion granted snd |
writ“ppttion'is accordingly dismias ed asn Withdruwn. No cosld

54/~ 9.8.R.H. SARMA

.

or
th

“effect from 2-10-1995 Ffrom which date ny Junliors wéra\ordered to
‘ba promoted on regular basis with all consaequential 'vansfits {

neluding

pay and eligibilijy,fox;bafné congldered

g0l on
roach
he

v de

2. The Chlef Geperal “anager; Telecom, A.P{;;{Cifblég,ﬂbﬂdﬁ;wH
3. 2 OD copiés. y '“'if‘“ i?“”yﬂ -
4. -4—g6—to-tir. (LV.Bhasker Reddy. ' ;.Jl f‘
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